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O R D E R 

29.01.2020  Heard. Learned Counsel states that copy of signed MOU 

has been filed at Annexure – A (Diary No.18301). It is accepted that this 

document was not filed before the Adjudicating Authority.  The Counsel states 

that the Appellant did not get an opportunity to file the document before the 

rejection of Section 7 under the Insolvency and Bankruptcy Code, 2016.  

 Issue Notice. Requisite along with process fee, if not filed, be filed by 

tomorrow. If the Appellant provides the e-mail address of Respondent, let 

notice be also issued through e-mail.   

 List the Appeal ‘for admission (after Notice)’ on 18th February, 2020.  
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